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I, the Chaimen, Camittes on the elfare of Scheduled
Centes md Scheduled Trihes having hecn mtherised by the
Connittes te sullkit the Report on thoir behelf, presemt
this Temth Agpert enth Lek Sebhs) on Actiom Tskem by
Govermment on the recamendstions cordained in the Misth
Rogort (Testh Lok Sedhs) on the Mirdgtry of Urben Developmont-
Reserwntions for sad emploment ¢f Kihnduled Castes and
Scheculed Tribes in Nstionsl Suildimge Lonstruction
Corpor st ien LicSted,

2, The Ursft Repert wes comsiderad and sdggted by the
mmnmm. 1992, Mindes of Tue S HVC
Yorm ozt of tke fipeat

3. The Report hes besn divided into the following

Cheptems i~
) Rgpert,

iz, Ww%.i.m aaish have becn
accepted by ;

i1, Rsconmendstions/Cbserw iions wiich the Gamzttu
do not desire to pursve in view of Gewsrrment ‘s
roplies,

Ti, lato.condstione/Cheserv lons in respect of vm.ch

Replies of Covermment hes not besn scCopted
&mlttn end wideh rec. v roftwsation, v the

V. me-m\w»ummmof which
!Mzuu“mmtm

S, An snalyeis of the /ctien Token by Joverrment en the
recoamphdastions costained in the &b ‘eport of the Cemmittee
1s given in Appendix, It weuld de choerved therefrea thot

out of 20 recommendationsg made in the W .ort 15 recommendstions

1.0, T have wen accepted by the CoviTrment; the Cemmdttes
do ot desire to pursus 2 recosmenxistiong L.0, 0 per ceant
of their recommendstions in view of Owernment®'s replies;
thres recemmendstions $.8, 15 per cal in respest of which



Teplies of Covermmeit howe not Loon Rusaduus
sseapted by the Cemfties, requires refterstiond
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_CHAPURR =X g
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This Bepert of the Coomittee deals with the Astion
T asken by Govermment on the recommendations/Gbservations
contained in the Minth Repert of the Comittee on the Welfare
of Scheduled Castes and Scheduled Tribes (Tenth Lok Ssba)
on the Ministry of Urban Development - Reservations fer and
employment of &Kheduled Castes and Scheduled Tribes in
Nagtionel Buildings Construction Corporation Limited:
1.2 In Paragraph 15,10 of the 9th Report, the Cosmmittee

recommended that at least one /ST person, official or

non-of ficiasl shouwld imvariably be appointed as Directer on the
Board of [irectors of NECC to look after the interests of
Scheduled Castes and Scheduled Tribes.

1.3 In their reply deted 24th September, 1992, the Ministry
of Urbsn Development have stated that recruitment of
Punctional Directors in the NBCGC is dowe byt he Public
Enterprises Selection Beard who make the recruitment on the
basis of criteris finwolving eligibility and merit of the
candidstes., /s regards non-official Aroctors, the recent
Industrial Felicy statememt reaffirmed the need for making the
Beards of Public Sector Enterprises more professional. In this
background the Govt. sheuld hewever, consider claims of a
suitable persen who is otherwise competent and has the
necessary backgreund and record in industry, commerce, adninist-
ration, finance, etc, for a Board level appointment in a

Public Sctor Enterprise. In the circumstances it is net
pessible to accept the recommendation for appointment ef one
$C/ST person as official or non-official Dirsctor on the Board
of Directors of MECC te look sfter inten-alia the interests
of Scheduled Castes/Scheduled Tribas



1.4 The Chamittee reiterste thst st locst one SK/s¥
person, sfficial er mon-efficisl sheuld invariably be
sppeinted g3 Director en the Board of Trectors of XNKCC,
15 In Para 2.15 ef their 9th Report, the Committes
recomended thet even if the vecruiteent for Group C & D

pests is centralised, such recruitmert for Crcup C snd B
posts shouwld be msde from different regicrs f{ollowing

100 pefts rosters ss provided in the reservatien rulest
136 In their reply doted 24th Septenber, 1992, the
Ministzy of \rben lsvelepment have stotod thot recruitaent
for project team ss slse for the Zonal COffice 1s Leing dene
at the Corpoxate level sfter following the 40 points
roster. This is deme betause of the fict thxt the staff
of the Zonal Offices snd alee the project tean are
transfetasble throughewt In ., It may be added that the
Cerpozaotion gets wexk in differemt parts of the ceumtry
and the pesting of the staff for the projact udll have te
be dona keeping in view the actusl recuirmment oft he staff
for esch swuch projects

Ag and whan the preject is compisted, the staff of
the projest will have te o tramsferved to any new prmject

wilkd have ka2 br aafaemosx eny wharo in indip, It wag

due to this ressen that the Corporcticn has besn fellewing
the 40 poimt restery
147 The Committee, kaepinu in vies the huge shextfall

of SC/ST in Oreup C end I, reiterate tiet NXC showld make
recruitmert fexr Group C anc D posts frum differemt zogions
fellewing 100 peints rostars as provided in the reservetien

J'n ql‘h{'ﬂ{, /",3}7-’_‘0;«(.-*‘- &lr r’c;rd,(fof__r_,;_ relad ('{ awn,’ 4 0 i o
ZTules, mm:&mnhﬁn.nﬂ. x

wiek cue rpf Abeag Al e Conbpyale P ol



L3 In Para 5.9 of their Sth Repert the Comnittee
Tesoumandee| thet pre-premetdonal training should be
izparted te the SC/ST empleyess te improve thelz
efficienty end to meke tham f£3t for pramctisn

V.9 In thetr reply dated 24th September, 1992, the
Ministry of Urban Dewelopment hevi statec that the Corperes
tion hss already get s schame for giving in-gservice
trairing to 1t3 employses, It will be itie endeavour of the
Cerpexation te moemiaste fexr such training, parsons belemgin
te SC/¢T comurity. The ingervice fraining being given
woulc algo meet the reauiramemt of pre-plomotion traiadngk’
Ir view of the fact that the number of auployess to be
pronsted every ysar would be comparatively few, it will be
difricult to organise pra=promotion training te SC/8T
erploynes,

1,10 The Committeo, keopsias in view tiic huge shortfall

of /ST in premotion and recruitnent ther reiterate thst
NECC should ergsnise mhnnl/;ff%m‘m for

SC/STs amployees’;
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URBAN

OF SCs ANL STs 1. NBGC LIMITED

—
-

RECOMMENDATION yS.NO.3 Para 2.14)

The Committee note that consequent upon the
voluntiry retiresent of Chief Manager(Personnsl)
from the H,0,y the Directos(Projects) in NBCC ie
temporarily functioning as Liaison Offficer in

the Corporate GPfice and no liaisun officer has been
acpointea nor sC/sT Cell has been set up at the zonal
offices probably on the ground that the recruitment
and promotion of NECC is centralised. Since one of
the Punctions of the Lisison GPPicer/sC/-T Cell i
to look into the grievances of 5C/ST employess and
their prompt disposal, the Comaittee desire that
scxe senior officers in the zonal offices may be
appointed to function as Liaison Officers and they
may be provided with one or two asaistants to help
thea in tha'diachargo of their dutiess The officers
80 appointed/nominated may be given due training on
reservation rules 80 as to esnable tham to observe
reservation orders, as ;er Govermment directivess

REPLY OF THE GOVZRNMENT

f
\
3
1
3
{

Necessary orders to tiis effsct has been issued on
06.06.92 (copy enclosed). As regard giving train-
ing to the officers on reservation rules, the recomm-
endation of the Committee will bakept in view and the
Corporation will arrange suitable training through
the Institute of Secretarial Training and Management,

(Ministry of Urtan Development OM No,0-17031/24/90-F
dte 24992 )
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S50 fay we h=ve only one Lieiscn (fficer at the COrpDrﬂtB;:

C'fice ofF the renk of pir.ctir wio lock. =fiter the Yelfere of

5C/oT empleyees. I, Orce: .0 .irecidire this pruocess further,

it hes beeh ©iciced thot cooh o zounol  sed will h:rleter act

as Liuaison Urfic v 7or sU/of muitoos 1.0 in rsspsct of their

Tespeciive ¢Onee uutice and resrc.o:bilitivs cttqghed to the post

Licison Lfficer -ic glven icreunucr ;-

1e Jte gznal plezas o0 hiove & =r aticir, ted ac Liaison Officer
AL® TEUPIillood Fol Leld fu-we-fy o0 YiiSvance T 3C/STe
They chictla srourt tre oo tontiin of rnececcary assic.ance to the
Cloio.sitner vor oL, o7 in Ui Zrwe.dd_etion off conplaints

ICcniveG In s@.a1a Lo b3 Zervidi o llUTe
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2¢ TihZ Locieon Lificor i1l =lso 1eBl zfter wolfsre of 3C/oT

.:.l'l-l'.i-'a‘;-._':q.
1
(r‘p_-_
L Jes. Tyagi
Copy tr o= Lestieianayer{pPersonnel)
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ACTION TAKEN ON THE R3COMMENDATIONS CUNTAINZD IN o,
THE NINTY REPORT{ TENTH '.0K SABHA) OF THE COMMITTEE -
ON THE WELFZRE OF SCs A.-D STs ON THE MINISIRY OF

UADAN DEZVELOPMENT = RESERVATION FUR AND EMPLOYMENT

OF AND STs IN NBCC LIXI .

RECOMMNZATION (S.Y0,9 Pare 2,170

The Committee fPind that a Central Grievance
Comzittes, comprising senior officers(inclu-
ding one 5C/5T representativs) and Group

General Manager as its Chairman, look inte

the grievances of all the esployees including
scheduled Castes and scheduled Tribas. The
grievances of sCe and 576 ara also being locked
into by 5C/sST Cell attached to personnsl Division.
Houever, N0 separate reccrds are maintained 4in
respect of grievaencas of sC/ST employses received
in personnel Division and these grievances are
dealt with in the respsctive personzl files and
diaposed of within 2 to 4 monthse. The Comnmittes
were informed that only 7 complaints from SC/ST
employees had besen received in the Grievances
Cell during the last 3 yearse The Committes gat
an impression that all the complaints from sCs/
STs are not being taken note of for proper and
speedy action and recocmend that a ssparate
griesvance register shoulng the records of ths
complaints of SC/5T employsss togethsr uith their
disposal should be maintaineds They ale® sugge
that publicity bs given about this arrangemen:
ahonget SC/5T employees through their Associations

REFLY OF THE GOVZRNMENT

The recomnendation of the cormittee for mainteining

a separate grievancr register showing records of
complaints of SC/ST employees together with theipr
dispoz+1 has been implemented, The Secretary of NBCC
SC/5. ~{2had h=s also been informed of the position.
A copy #¢ = Corporation's lettsr dt, 22,5.92 to the
AL Bhaet: ‘ausucnit Juatl T t1 NBCC Zmplovee :
Paovshad Ly enclpged.

M'tnul?_u1 8} u~vbeon hnu.n,fa.-fswﬁ-d"o Mm MNo- ©-" 7" /?J-//?o P A ty-1-ae



u.,.c-tt/z.slozh’?‘] Dates 223492
The Secretary,

Akhil gharat Anusuchit

Jati Janjati

NG6CC Employees parishad,

Neu Delhi.

Dear sir,

In order to streamline the procedure (of grievance 4~z inm
of SC/ST employsss, it has been dcc11.d to open a 3 parate
grievance registur relating to SC/sf'\smployaes in tas si/sT
Cell of the Corporats office. Ue are sure that this wili
Purther enable us to expedite disposal of the grievances.

YOu are tequestaed to kindly advise tq:-manborn of your

parishad accordinrgly. o N ,)
/)

Thanking you, . = - -
L
s ;3/ Yours falthfully,
' kaf’*%‘
( Ves. 'YARL )
- Asstt.Fanajer{Personnel)

/
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ACTION TAKEN ON.ME RECOMMANDATIONS CONTAINED IN
THE NINTH REPORAT( TZiTH LOK SABHA) OF THE COMMITTEE
ON THE WZLFZRE OF SCs AND STs ON THE MINISTRY OF
URBAN ZEVELOPMENT @ RESERVATICN FOR AND mpwﬂwar
OF SCs AliD_STs IN NECC LINMITED, .

RECOMMENDATION {S.Xo0,6 Para 3,12)

The Conmittse find fzom the staff strength of
NGCC as on 141.92 that there 48 & shortfall in
:ascrvaiion for 5Cs/uTe in almo.t all categoriss
of posts vize in Group 'A' 6.34% for UCs ar

6+ 72% for STsy in Groug 'B' 1.13%X for sCs a.d

€+ S7% for 5Ts, 4in Group 'C' S.72% for STs and

in Group 'O' 2,665 for 5Cs and 6.74% for STc.

It also appears that the shortfaoll has been
calculated follouing their recruitment percentage
which may nct give a corrcct picture of shortfall
s the shortfall has to te obtained or calculated
from the roster points filled up J)y recruitaent
as uvell as by promotions Ip the oninion of the
Conmittee shortfall position of staff strength
in N5.C needs review/revision ana they would like
the carporation'to take suitable steps in this
direction in consultation uith ths Dspartment of
Fersonnel and Treining/National Ccamission for
scheduled Castes and Scheduled Tribese

REFLY OF THE COVERNMENT

As suggest;d by the Comaittss, the position 1is
being reviewed in consultation with the Leptt, of
Personnel and Training/National Coamissisn for
SC/3T. On receipt of the replies of the Deptt, of
Personnel & Training/Nz:tional Commission - SC/ST,
further action will bs taken,

\Ministry of Urban Development CH No,Q-17031/24/90-P 5"

e 26-1-17 )



1o.Estt/2.3/92 !]{,{’ Dates 22¢5.92

1e The Chairn‘an’ 2
ration _ e« The -e.retary
Stn “g:rffgi.{:g:: ::‘3%;1. Jeptt, or Pers. & Aundnlstrative Rees
s eyun hac, T S fake waven,
8y Jeldn -I‘D 00 3. e U51|11-11G [201.

Ovar »ir, .

Although position of induction of 5C/s5T emplcyess in this
organi.z2tion has bzch relatively bettery yct we heve not bucn
sble to uipe off the Lackloy/ashurtfall of >C/LT vacancies 4in
Croup Ay By (| ard C despite Our .ff{oyt.a over the ycers. The
Lok jabha Cocuittee vide itc ninth'raport cn the wolfare of
SC/5T have asked the Corporetionm $0 faks suitable eteps in
tris direction in consultation vith yQur department.
NN
\_ \..‘
1n tic connection, it cey be ocntionod that ve heve been
raking concertod efforts to retrult 5C/:T employeas over tho
year through direct :agbtdtmh{nt/:oml recrud toent br advertising
the posts in the mptionpl/regional neuspaopers end clrculeting the
vacanci :s to_the E/sr edcration/ascocietions, Directosate
Genaral of Resettls 5 stce Yat, the position of shortfall stays.
ve shell,’therefore; requeost you to kindly sdvise u. about further -
actionftaken for Repping the possibility of{ore ond 5 3re SC/ST farclwde
candldata%"

Thanking you,

Yours felthfully,

\ Vese TYAST )
Acsttefansyer(Personnel)
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ACTION T /KEN ON THE RECOMVMENDATIONS CCHTAINZD IN
THE NINTH REFORT(TENTH LOK SABHA) OF THE CCITNITTEE
ON THE WELFARE OF SCs AND STs ON THZ MINISTRY OF
URBAN DEVELOPMENT - RESERVATION FOR AND EMPLOYMENT
OF SCs AKD STs PN NECC LIMITED

RSCOIMENDARICN (SlNen? Para 3a13)

Non-avallability of SCs and STs which has baen
advanced as the reason for shortfsll in all the
categories of services in NBCC is not convincing

as will be seen from the results of special

recrui tment drives undertaken during 1969 to 1991
vhen as may askl sCs candidate could bs selscted
against the vacancy of 58, The Cocnittee, racommend
that in order to uipe out the existing shorifall in
all catsnhories of posts especially of STs within a
stipulated period, NBCC should immediately rasort

to further special recruitaent drives through its
regional offices,

REPLY OF THE GOVERI'MENT

The recommendation of the Committee for further
Special recruitment of SC/ST hss been notad, Tne
Corporation 1is taking action for recruitmen. of
Group 'C' category employees for which the vacancles
are readily available, As and when veczancles in
Crow 'A' and 'B' aiise, speciel recrui- mant ¢-ive
for filling up these posts through SC/ST caniliates
will be taken,

(Ministry of Urban DCevelepment OM No,0=17031/21/79-Ps

-.

dto ZL(’?"!‘L )

Lb-f:ti ?j

(=N

i
.
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70N TAKEDN ON THE RECCMMENDATIONS CONTADIED IN
A e REFORT( TENTH LOK SABHA) OF THE COMNITTER
ON ‘THE WELFARE OF SCs AND STs ON THE MIMISTRY OF
URBAN DEVELOPMENT = RESERVATION JOR AND ENFLOVGNT
QF SCa AND SZx IN NECC LINIIER

o e —

RECOMMENDATICH {S.No,9 Para 3,170

The Committee Pind that the seeking of ex-post=facto
upproval for dereservation of 17 and 5 vacancies
respectively cn 29.12,1969 and 21,6.1990 from NBCC
goard of Directors is not in scccrdance wvith the

BFE directives which provide that befors any reserved
vecancy is dereserved and filled up by s gensral
candidate, the prior gpproval of the poard of
Directors for Croup 'A' and '@’ posts and that of

the Rmanaging Director for Group 'C' and 'D' posts
should be cbtaineds They desirs the managenent of
NBCC to follow the govermment instructions 1h'rogatd
to dereservetion of vacanciss scrupulously in future.

REPLY OF THZ SCVERNMENT

Recommendation ¢f Committee has been noted for
implementation,

(Ministry of Urban Development OM No, 0-17031/24/90-PS
dated 2%-9-9% )
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ACTION TAKEN ON THE RECOMMENDATIONS CONT<INED IN
THE NINTH REPORT( TENIN LOK SABHA) OF DHE CoONMI TIXR
ON THE WELFARE OF 3Cs AND 8Ts ON DiB MINISTRY OF
URBAN DEVELOPMENT « RESERVATION FOR AND nrwmlr

RECOMMENDATION No

The Committes further note that the bsn on
dereservaetion came into force with effcct

from 1,4.1989. Howsver, the offers of appointe
ment in respect of three posta, i.s. for posts
et Serial numbers 20 to 22, usre i.sued on 20
and 26 April, 1989, The Corrittee ere, therefors,
not convinced with the sxplanation that the
review of the decision taken by the Board in
respect of thess three vacancies, wvhich vere
filled sfter 1.4.1989 and before the receipt

of the orders wzs not call.d for and they desire
the poard to review the decision afresh.

REPLY OF THE GOVZRNMENT

The Corporation hes considered the matter and
taken 8 decision on 1.6.92 to restore the
3 vacancies which yere dereserved earlier,

(Ministry of Urban Development CM No,Q-17031/24/80-P3

/o

dt. 1249 7—=1 )



ACTION TAREN ONTHE DIDATIONS CONTAINED IN
OIE NINDI REFORY( TENTN LOK OF THE CONUTIES
L bl R Rt

RECOMMENDATION (SN

The Comrittse Pind “rom the stoterent of promotions
glven during the yezrs 19685 to 1991 that in 1989

SC employe«s in all categorise exceptino in Group'D?
got promotion as per their prescribed percentage oOr
mora; during 1990 parcantaje of <C smplcyees got
promotion in Group A cams dcun to 11.94% and during
1991 sC employess got promotion lasc than theirp
prescribed percentage {.s. 10,94 for Group 'AY,
8.96 for Grou; 'B' and 13,64 for Greup ‘D', As
regerde promotion of STe in all categcries and
during all thesa years the position s far from
satisfactotye, Ouring 1989 in Sroup '0'; in Groups
"A' ,'C' end 'D' during 19903 end in Group 'A' and 'D°

‘D
{9

in 1991 no 37 employees could be promoted. The Comcittee

urgs that iasediate steps should be tsken to promote

required number of SCs and STs indifferent categories

of posts in NBCC, if requized by giving further relaxa-

tions or by resorting to direct recruitaent wvherever
plrllallbioq

REPLY OF THE GOVERNMENT

The recommendation of the Committee for taking
steps for promoticn of SC/ST officials 4n different
categories hes bee=n noted, This will be implemented
as and when the posts become availsble,

(Ministry of Urban Development OMNe, 0-17031/24/9G-P3

dt. ’24’7_.7,?/;_ )
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X TAKEN ON THE RACOMMENDATIOKS COMTAINED IN
THE XINTH REFORT( TENTH LOK SABHA) OF THE COWUTIEE
ON THE WELFPARE OF SCs AND STs ON THE NINISTRY OF
URBAN DEVELOPNENT = RESERVATION FOR AND ENPLODIENT

OF SCa AND 37w IN WECC LINIT™D.

RECOMMENDAPION (3,840,712 Para 4.%)

The Committes in their various reports havs
reconmended from time to tima that the

specific reasons for rejection of iC/s5T

candidutes sponsored by the Employment gxchange
should be comaunicated to ths caoncerned Exchange

as per Governwment directions cn thg subject so as
to snable them to sponsor in subsequent recruitmeng

right type of candidates from these communities,

REPLY OF THE GOVERNMENT

The recommendation of the Committee hes been noted

for compliance, Necessary internal instructions have
been issued by the Corporation on 23.6.92 to the
concerned officers for communicating to the Emplovment
Exchange spacific reasons for reserv-tion for SC/ST
candidates sponsored by them,

(Ministry of Urban Development OM No, 0=17031/24/90-PS

dt. "24"?’7'L )



MATIONAL BUILDI.Cs CLMST LCTILN CLRPURATION LIRITLD
{ romo Rovzuitment Call )

subte Spocific seascne foz the zejection of
>C/.T candidates opONsOZed Caployment

L

As pes Dnuannu:l Cocasittes Repozt on the
status of 3C/sT which seviewed R5C, the Cesaittes
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RECOMMENDAZION (S.Nc,13 Pare 4,7)

The Cosai%ttes r.gret to nots that ANBCC is not
mentioning in the advertiserments given in the
leading neuspapsrs and ths requisitione sent

to the Employment Exchanges the exact naturs

of relaxations available to 5C 4 ST candidates

in direct recruitzent. The specific reasons for
rejection of sC/57 candidates are also not
communicated to the sponsoring Employment Exchanges

which 48 in violation of tre GOvernment instructionsg

The Committes, recosrmend that henceforth the NBCC
should follov the Govermnment directives in this
regard meticulously,

REPLY OF THE GOVERNMENT

The recommendation of the Committee for mentioning
in the advertisement/requisition of the Employment

Exchange exact nature of relaxation available to SC/ST

candidates in direct recrui tment has been noted for

compliance, Necessary internal instructions have been

issued © the concerned officers of the Corporation, As
fer intimating specific reasons for rejection of SC/ST

to Employment Exchange gs alrescy mentioned in the

recommendation No,12 tb:e pbservation of the Committees

has been noted for éompliance.

(Ministry of Urban Development OM.No.(-17031/24/90-ps

dte24-9-72 )
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ACTION TAKEN ON TIE RECOME M CONTAIRED IN
TIE NI REFORN TN LOK ‘51}2?13 oiE COI TR

ON THR VELFARE OF SCs AND 3Ts ON DR NINISIRY OF
URBAN DEVELOPNENT - RESIXVATION FOR AND EXPLO DENT.
QF 2Ca ARD STn LN NRX LINITED .

——

RECOMMENDATION (&.Ko, 34 Fara ,12)

The Committes note that fn NBCC tha second channel
of recrultment other than the direct recrultoent,
i6 regularisation of percons froc Nominal muster
Roll/Casuasl/Jorks Establishnents, sfter the compe
letion of the prescribed yesrs of continucus
service as per the ssttlement rezched uith the
unions. The Committee slso find that out of s

total cf 196€ (1136 perecns teyularised end B850

to be reyularised) cesusl labourers/uts, 1138 persons
have been rejularised in vhich the number of SCs and
STe are 171 and 8 respectively ut.ereas as per presce
ribed quutes their mumber should have been approximate~
ly 184 ard 78 respectivelye It has bsen further

statud that 830 persuns are yet to be regulerised.

The Connittee recomiend that at the time of regulas=
rleing romainirng 650 ccsual labuurers efforts may be
Bade tO iejyularise tiie required percentage of Scheduled
Castes/scheculed Tribese At the ssme time they would
like the zsnagesent to makselfort while recruiting
casual labourers to recruit p rsons frox SCs/STs
follouwing the prescribed reservation pes percentage

as Par &> practiceble.

The recozmendation of the Committae for regularising
required percertage of SC/ST candidstes at the time
of regulsrisation of cssusl labourers hss bean noted,
The recommendztion of the Committee thrt while
recruitine c:cuzl labovrere persons from SC/ST =should
€130 be appointed by following the prescribed reserva-
tion percentage es fzr s practiceble has s1s0 been
"noted, It may be sdded thzt Presidentisl Directives
issued ¢1 27.,1.92 hss specificq}ly provided vide

- eme & = aaan
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ACTION TAKEN ONF THE RECOMNE A CONTAIRED IN
TE FIN REORY rOFHE Lﬂ‘.ﬂnliigﬁg HE COMITTER
ON THR VELPARR OF SCg AND 8Ts ON NINISIRY OF
URBAN DEVELOPNEN?Y - RISIIVAIIOI'IOR.llnh!lTQOIIl!!ﬂ

RECOMVENDATION (8.Ko, 14 Fars 6,12).

The Committes note thet in NBCC the second channel
of recrultment other than the direct recruitoent,
i6 regularisation of peresons froc Nominal muster
Roll/Casual/Jorks gstablishnents, sfter the coape
letion of the prescribed yesrs of continucus
sarvice as per the sattlement rezched with the
unions. The Committee also find that out of s

total cf 196E (1138 perwcns reyularised end B850

to be reyularised) cesusl labourers/uts, 1138 persons
have been rejularised in vhich the number of sCs and
STes are 171 and B respectively uvtercas as per presc=
ribed quuts their mumber should have bsen approximate=
ly 184 erd 78 respectivelye It has bsen further

statud that 850 persuns ars yet to be regulerissd.

The Courittee recomiend that at the time of regulae=
rleing rosainirg 650 casual labuurers efforts may be
B3de tO reyularise tiie required percentags of Scheduled
Castes/ischeauled Tribess At the same time they would
like the ssnagesent to mekseffort while recruiting
casual lebourers to recruit p rsons froe SCs/sTs
following the prescribed ressrvation pem percentage

as far a> practiceble.

REPLY OF THE GOVERNIENT

The recommendsation of the Committee for regularising
recuired percertsge of SC/ST candidates at the time
of regularisation of cssusl labourers hss bean noted,
The recommendation of the Committee thrt while
recrufting c:cuel latovrers parscns from SC/ST should
é1s0 be appointed by following the prescribed reserva=
tion percentapge &s fsr os practiczble has r1s0 been
"noted, It may be added that Presidential Directives
issued ¢1 27,1.92 hss speciflc;}ly provided vide

pera 1.2(111) as under :-
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"while there 1= no reservatizn for SC/ST in
purely temporary appointrent such ss work
charged staff fnclu.ing the (lailly rated ani
monthly rated staff, regularisation of such

work charged stsff against regular posts would
have to be treatesd as fresh arpointment for the
purpose of t-es orders on racervation, In other
words, absorption of muster roll emplove<s has

to be treated as fresh appointment ss from s post
to w ich the resservation does not &pply to a post
to which the resarvstion apnlies, "

(Ministry of Urban Development OM No, 0-17031/24/90-PS

dtg 19-1-9a )
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ACTION TAKEN ON THE RECOMNENDATIONS CONTAINED IN

THE KINTH REFORT( TENTH LOK OF THE COMMITIES

ON THR VELFARR OF SCs AND STs ON THE NINISTRY OF
URBAN DEVELOPNENT = RESERVATION FOR AND DXPLOYMENT
W

{ RECOMMENDATION (S.No,15 Para 4,15)

The Committse note that a member belonging to sc/sT
ons level higher than the postic bs filled up is
aluays included in all the Recrui tment goards/CPCse

The Cosmittee recoccend that the status of sC/sT

sember should gencrally be comprable with other

rembers of the Recruitwment poards/selection Comrit.-ses/

DFCse

REPLY OF THE GOVERNYENT

The recommendation of the Committee that the status

of SC/ST member shoulcd zenerslly be comparwble with
other members of Recruitrment Board/Selection Conmittee/
DPC has been noted and would be implemented as far as
practicable, Necess:ry srendment in the Recruitment
Rules of the Corporation to this effect is zlso being
made,

(Mnistry of Urban Development OM No,0-17031/24/90-P5

dt,24f7'%t.)
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ACTION TAKEN ON THE RECOMXENDA CONTAINED IN
IR NIRD REFORNFIVH LOK OF THE COMMITTER
ON THE VELFARE OF SCs AND 3Ts ON THE NIKISIRY OF
URBAN DEVELOPNINT ~ RESERVATION FOR AND ENPLO PENT
QF 2Ca AND 37a 1N NBCC LINITED

A ———

iRECOMMENDAZION {S.No,16 Para 4.18)

THip Cpmmittes ars unhappy to note that oul

of 45 officers who have besn posted abroad

during 1987 to 1989, there are only 4(9.00X)

SCe and 1(2,22%) STs. They were informed that
although there is no reservations for Scheduled
Castes/Scheduled Tribes for overseas posting

due weightage was given by NBCL t0 SC/5T candie
dates if they fulfill the job requirements. The
conmittee desirs that continuous efforts should

bes mads to ilptnv; the repressntation of scheduled

castes/schedulec Tribes in the foreign postings.

REPLY OF THE GOVERNMENT

The recoxmendetion of the Commnittee has been noted
for implementation in future, At present, the
Corporation has no plan to post officers abrosd,

(Ministry of Urbzn Development OM No,Q=17031/24/90-PS

dt. ?—'ﬁ'"?"r"—' )
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ACYION TAXIDN ON TME RICOMMENDATIDRS CONTAINED IN
THE NINTH REFORT{ TENTN LOK SAM{A) OF TME CONUTTES
0N 1K VELFARS OF Ca AKD §7e OF) TE KIKISTRY OF
URBAN DEVELOPRENT - RESERYATION FOR AKD EAPLOYRENT

Qr_Cs AND S%a IN NROC LINITED -

RECOMMENDAT-ION(S.Np, 17 Pars 5,3)

The Comaittee recocmand that at the time of
zecrul tment the pre=condition of experience
should be dispensed with for SC/ST candidates
as far a3 pOssible uith a vieu to ulpe out the
backlog of 5Cs and STs and the SC/ST candidate
80 appOointed should be imparted intensive
training, as agreed to during evidencees

REPLY OF THE QOVERNMENT

The Recruitment Rules for various categories of

posts of the Corporation provide for relaxation

of the condition of experience marginally. lowever,

in respect of certain ri ther posts where requirement
of experience is a pre=condition, it may not be
possible to dispense with the same, It may be possible
to dispense with sucii experience in cases such as
recrui tment of manag=ment trainees, griduate engineers
etc, who are inducte? ot the lowest level, The recommen-
dation of the Committee for imparting in service
training to such candidates has been noted for implem-
entsotion,

(Ministry of Urbsn Development CM No, 0-17031/24/90-P 5

dt. ZL;PQ'?L )



ACTION TAKKN ON RUCOMMENDATIONS CONTAINED IN

THE WINTH REFORY TENTH LOK SABHA) OF THE COMNITTER

Ol THE WELFARE OF 3Cs AND 8Ts ON THE MINISTRY OF
URBAN DEVELOPMENT - RESERVATION FOR AND EIMPFLOYMENZY

mmm.mm —

RECCYMENL .TIOR (S.No,18 Pars 5,5)

The Coumittes find that during 1267-88 to 19%1=-92
(upto December, 1931) ss many as 2378 officers
have beaen sponsorad for inatitutional trainings/
seminars but the ropresentation of schedulod Castes/
scheduled Tribss i only 219(9«123) and 10(0.42X%)
respectively. The Comsittas also nouta that NBCC
have no separate in-gervice tralining arrangesent
for sCs/5Ts. The Committes would like the manage-
ment of NBCC to nominats more SC/ST employses for
institutional training/seminars to enable thea to
come up to the standards of other candidates.

REPLY OF THE QV=RNM=NT

The Corporation hzs 2 5Scheme for giving in service
training to all its smployees including 3C/ST
Employses., The 3C/ST candidstes would continued

to be nominated for such persons in service traine
ing @s alsdo for Institutional training/seminars as
recommended by the Committee,

(Ministry of Urban Development OM No,0=17031/24/90-PS

dt. 2‘]’ 7- 9% )
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ACTION T:XEN ON THE RECOMMENDATIONS CONTAINED IN
THE NINTH REFORT(TEMTH LOK SABHA) OF THE COMMITIER
ON THE WELFARE OF SCs AND S8Ts ON THE NINISTRY OF
URBAN DEVELOPMENT - RESERVATION FOR AND EMPLOYMENT
QF 3Ca ARD STa IN NRCC LIMITRD

RECOMMENDATION (S.No,20 Fars 5,12)

The Committes note from the 29th and 3gth Annual

Report respectively for the year 1968-89 and 1589=-90
of Netional guildings Construction Corporation Ltd.,
that although the Construction Industry does not
lenc itcelf for a systamatic manpouer planning in
view of its peculiar nature of working but all the
came the Corporation has becn successful in Pormulge
ting annual sanpouer plan after teking into account
the fPuture uncattain;ﬁgg, + The Coamittes, desire
the manpouer plan should also include the require-
ment of SC/STs categorywise and tradeuise, and
measures should be tzken for their timely selection

and recrui taent.

REPLY OF THE GOVZANMINT

The recommendatiosn of the Committee h2s been
noted for compliance,

(Ministry of Urban Development OM No, 0-17031/24/90-P5 ¢
dte 26-9-9 2 )
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" RECCMMENDATICN (s.no,g__u:,_g_,_).

The Connittes note that the Director Adminis~
tration and Coordination who s incharge of

the JC/5T Cell and is also responsible for
looking after the reservation has never vis$ted
KBLC offices with a view to inspect rosters and
othar docunents relating to implementation of
resecvation orderss The Committes recommend that
the Director (Administration end Coordination)
who is looking after tne reservation work sheuld
regularly vieit offices of MBCC and periodically
check the rosters to0 ensure strict compliance eof
reservation ordarse Furthaer SC/ST cell may be put
under the charge of ons Officer exclusively fer
the purpose to look after prOplrly to ths functinn-
ing of the Cell.

REPLY OF THE OCVZ=RNMENT

The recommendation of the Committee that the
Jirector (A&C) who is looking after the reservatien
work should visit the Offices of the NBCC fer periooical
check of rosters to ensure strict compliance of reservation
orders has been noted. TheDirector(A&C), has also visited
the Lffices of the NBCL and checked the rostesrs. As resgards
tha other recommendation regarding sC/sT Cell to be put
under trne charge of one officer exclusively, it may be
stated that due to shortage of staff, it uill not be possible
to put one officer exclusively for the purpose and the
existing arrangements of looking after the sC/3T Cell by
the Director (A&C) will continue.

(Ministry of .rban Development OM “0.0=17031/24/5. -+ > dt..‘z‘,
-9-92
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MMENDA TION

They also deeire implementaticn of ths Suggestion
mage by the Commissioner for >Cs and STs to vork
out special Schemes to induct STs as trainees at
different levels for their regularisation in due
course. Ths Committees would like to bs aspprised of
the steps taken to uipe out the shortfall for 5Ts
in the services of NBCC within six monthse

REPLY OF THE_GOVERNMENT

The Corporation is slr-ady having a Scheme of
inducting SC/ST candidates as managenent trainees
at the induction level, The Corporation has been
able to get the same from SC employees over the
lest two years, However, despite best =fforts

the response sgainst this echeme from ST was not
encouraging. The Corporation will continue with the

Scheme of inducting SC/ST candidates as managdement
trainees, After induction, such cendidetes are given

training for a periodof one year and thereafter they
are placed on regular jobs st the level of Asstt,
Engineers, However, it may be sta*<d that it may not

be po-sible to wipe out the shortfall within six months,
But every effort will be made to mzke the recruitment
subject to availability of vacencles,

(Ministry of Urtan Development OM No,0=17031/24/30-F 5

dte 24-7-92 )
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The Committes regret to note that fnspite of

their repeated feco-nondatlonl for inclusicn

of atleast cne sC/ST Director in the Eoard of
Directors of all the public undertekings, nong

of the Directors in the Board of Directors of

NBCC belongs to SC/STe They also note that

nel ther the RMgnagement of KBCC nor the GoOvern=
ment sver s.ggested the name of any SC/ST
candidates for inclusion in the Board of Directors.
The Committee find that at present there is no non=
official Director on the goazd of KBCC, The Comaittes
recommend that atlsast ons 5C/ST person, official
or non=0fficial, should invariably be appointed

as Director on the E0ard of Cirectcrs of NECC to
look after inter-alis the interests of scheduled
Castes and scheduled Tribese

REPLY OF THEZ SOVERNMZNT

Recrui tment Yf Functional Directors in the NBCC
is done by the Public Enterprises Sglection goard who
make the racruitmaht on the basis of criteria involving
eligibility and merit of the candidates. As regards
non-official Directors, the recent Industrial policy
Statement reaffirmed the need for making the poards of
Public jgcteor gEnterprises more professional. [n this
back ground the Govt. could however consider claims of
a suitable person who is otherwise competent and has
the necessary background and record in industry, cciuarce,
administration,finance etc. for a goard level ap.: “mant
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in a Public jsector gnterprise. In the circumstances,
it is not possible to accept the recommendation for
appointment of one SC/ST person as (fficial or non=-
official Director on the Board of Directors of NBCC
to look after inter alia the interests of SC/5Ts.

(Ministry of Urban Dgvelopment UM No.0-17031/24/90-P35
dated 24 -7-9%+ )
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E RECGMNENDATL :. cor'r IN -i63m
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RECOMMENTATION (S,Np,& Pere 2,15)

The Conmittes note with surprise that NBCC
provide 1‘% % raservation for sCs and 74X for

STs for zecruitment in all groups of its

services and maintain 40 point roster. NoO
recruitasnt sven for groups C and 0 is made oOn
regional baeis nor regional percentags on
reservation is provided for these groups. Ths
committee recor iond that, even if the recruitsant
for gzoup C and D posts is centralised, such rsce
rul taent for Group C and D posts should be made
from different regions following 100 points rosters
as provided in the reservation rules.

REPLY OF THE GDVERNKENT

Tne Corporation has got its Corporate Office in [elhi
and Zonal Cffices which are located «t following
Places =

1. Vadodara
2. Patna

3. Chandigarn
4, Hyderabad
5. Bangalore
6. Bombay

7. New Bombay
8, Calcutts

In sddition, in these Zonal Offices, the Corporation
post project teanms for execution of the specific
project functions, Recruitment for Project team

as also for the Zonal office i< heing done at the
Corporate 1level® after follc-“~=< the 40 points roster.
This is done because of the fict that the staff of the
Zonal { “fices and elso th- P’ﬂa&d” team are trinsf=or=
able *hyough out India, + mey bo adthd that ™=
CorpPo~aifon 3&93 work n difCevanl Parts of the c::»un‘.l'r)r
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and the posting of t'.= staff for the project will
have to be done keeping in view the actual require-
ment of the staff for each such project.

As and when the project is completed, the staff
of the project will have to be transferred to any
new project anywhere in India, It was due to this
reason that the Corpor:tinn has been following the
40 point roster,

The recotrendations of the Committee for making
rscrui tment for Group 'C' and 'D' posts to be made
from differ~nt regions h-s been noted, However, it
may be mentioned t' at such recrui tment is being made
from differant parts of t-e country but in view of
the fact thst suck recruitment is “eing done on a
centralised bssis through the Corporate Office, only
the 40 point roster is being followed,

("inistry of Urbsn Levaiopment ON No, 0-17031/24/90-P$

dte 24 -9-9v)
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ACTION TAKEN ON ORS CONTAINED IN
HA) OF TR TTER
o T™HE STRY OF
D ENPLOYNENT

On the suygestions of the Cosmittee regarding imparting
of pre-promotion training to the SC/ST employses to
improve tteir efficiency and toc make thes fit for
promotior, the Chairman of the NBCC admitted that such t
typs of training was not beiny imparted exclusively to
5C/5T employeecss The Committee, keeping in view of the
hu.e shortfall both in promotion and recruitment, feel
that the SC/5T employees specially 5Ts need intensive
training to bring them at par uith the other candidates
and recomnend NBCC to organiss pre=promotion training
prograsmes for sC & ST exployees accordingly,

REPLY CF THE GOVERNMENT

TeCorporation has 2lready got a Scheme for giving in
service training to its employees, It will be the
endeavour of the Corporation to nomin=te for such
treining persons btelonging to SC/ST community, The
ineservice training being given would 130 meet the
rerauirement of pre=promotion tresining.

In view of the fact thzt the number of employees to
be promoted every year would be comperatively few,

it will be difficult to organise pre-promotion traine
ineg to 3C/ST amployees,

(Mipistry of Urban Development OM No .0-17031/24/90-P3
dte 24-9-92)
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